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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

O.A. NO. 529/2024 

News item titled "MCD's First Engineered LaQ.dfill Opens" appearing in 

the Times of India dated 13.03.2024. 

SUBMISSIONS ON BEHALF OF THE RESPONDENT /MUNICIPAL 

CORPORATION OF DELHI (MCD) IN RESPONSE TO THE THIS HON'BLE 

NGT COURT ORDER DATED 07.11.2025. 

I, Manish Jain Sjo Late Sh. S.C. Jain, Executive Engineer (SLF)Okhla, Municipal 

Corporation of Delhi on behalf of the Municipal Corporation of Delhi do 

hereby solemnly affirm and declare as under:-

1. That I am presently posted as Executive Engineer, (SLF) Okhla, MCD and 

is conver~ant with the facts of the case based on the official records 
'• 

maintained by the department, am as such competent to depose thereto. · 

2. That the deponent being aware of the facts of the case on the basis of 

record available in the office and having read and understood the 

contents of the aforesaid Petition, is competent to depose by way of the 

present status report in my official capacity as stated above. 

3. That the present matter is registered suo-motu on the basis of the News 
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4, That Hon'ble NGT during the hearing of the matter on 07.11.2025 has 

observed and directed as under:-

II 

4. Hence, we require the MCD to disclose the manner of utilization of 

bricks produced so far in the bricks manufacturing plant. MCD is also 

required to disclose if requisite permission from the DPCC was obtained . 
for disposing of the bottom ash at Okhla dump site. MCD should also file . 

comprehensive plan for utilization of bottom and fly ash instead of 

disposing the entire ash in landfill. 

5. We also find from the response of DPCC dated 27.08.2024 that 

Engineered Landfill site was not complying with CTO and authorization 

conditions issued on 18.01.2024. MCD, is, therefore directed to file 

affidavit in compliance with those condition's and to the directions issued 

by DPCC on 09.12.2024. 
, 

5. That, in compliance of the direction of Hon'ble NGT the requisite report 

is submitted as under:-

6. That, it is submitted that presently there are two Waste to Energy (WtE) 

plant operating in South Delhi area to processed Municipal Solid Waste 
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A. Mfs Tehkhand Waste to Electricity Project Limited (TWEPL) 

One of the Waste to Energy plant named as Mjs Tehkhand Waste to 

Electricity Project Limited (TWEPL) and is located near DTC Depot 

Tehkhand, Okhla. The plant is of capacity 2000 ±20o/o which takes total 

MSW from MCD only. The fly ash as well as bottom ash generated from 

the plants and is being utilized as detailed below:-

As per the directions dated 07.11.2025,. the information regarding 

utilization of bottom ash was sought from M/s Tehkhand Waste to 

Electricity Project Limited (TWEPL). The reply received from M/s 

TWEPL is annexed as Annexure "A" and is also summarized as under. 

TWEPL generates Fly Ash and Bottom Ash at an average rate of 

approximately 28 MT per day and 181 MT per day, respectively. During 

the Calendar Year 2025, The total MSW intake in TWEPL was 6,29,366 

MT whereas the total Fly Ash generated was 10,390 MT and Bottom Ash 

generated was 66,155 MT. 

In order to · ensure compliance with statutory requirements relating to 

ash utilization, TWEPL has established tie-ups with various brick 

manufactures, transporters, and aggregators for the environmentally 

sound utilization of Fly Ash and Bottom Ash, in accordance with the 

directions issued by the Delhi Pollution Control Committee (DPCC) vide 

letter dated 09/12/2024 bearing F. No. DPCC/WMC-11/Ash 

Utilization/2024/343 7-3445. 
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TWEPL is utilizing around 100% of its Fly Ash and Bottom Ash through 

brick manufacturers, transporters, and aggregators for use in Ash-brick 

and paver block manufacturing, road embankment works, and 

preparation of concrete roads as Granular Sub-Base (GSB). However, 

inert material segregated at the facility has not been utilized up to 100% 

and is being disposed of at the designated landfill in accordance with the 

terms and conditions of the Concession Agreement executed with MCD 

dated 10.05.2018. 

Further, TWEPL obtained permission on 31.08.2024 for utilization of 

ash in embankment works for the Six-Lane Access Controlled Highway 

Construct~ on · Project from NTPC Eco Park to Faridabad Toll Plaza. The 

expected completion is scheduled in February 2026. At present, TWEPL 

is focusing on enhanced utilization of ash as Granular Sub-Base (GSB) 

for internal road construction projects within the municipal limits of the 

Delhi-NCR region. 

In compliance of the directions issued by the Delhi Pollution Control 

Committee (DPCC) vide letter dated 09/12/2024 bearing F. No. 

DPCC/WMC-11/Ash Utilization/2024/3437-3445, TWEPL submitted its 

Complian~e Report along with a future Ash Utilization Action Plan to 

DPCC vide letter No. TWEPL/EHS/2025-26/021 dated 24/07/2025. 

Through the said submission, TWEPL has also brought to the ·notice of 

the competent authority certain operational and logistical bottlen.ecks 

impacting ash utilization, despite best possible efforts. ~~f.~ 
/(~; ~. ~l ~) 1~ 

<:"'! { :: . . . ' 0 
\'·--··r· , ~-: ~· , - - ... _ ~~~ 
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B. Mfs Timarpur Okhla Waste Management Company Limited 

(TOWMCL) 

Another plant is named as Mfs Timarpur Okhla Waste Management 

Company Limited (TOWMCL) located at · Old NDMC Compost Plant, 

Behind CRRI,. Mathura Road, New Delht of having capacity 1950 ±10%, 
0 

out ofwhfch only 1550 ±10o/o is taken from MCD. 

As per the directions dated 07.11.2025, the information regarding 

utilization of bottom ash was sought from Mfs Timarpur Okhla Waste 

Management Company Limited and the reply received from Mfs 

TOWMCL is annexed as Annexure "B" and is also summarized as under. 

TOWMCL generates Fly Ash and Bottom. Ash at an average rate of 

approximat~ly 45 MT per day and 13 7 MT per day, respectively. During 

the Calendar Year 2025, approximate 6,28,133 MT of · MSW was 

processed in TOWMCL whereas the total Fly Ash and bottom. ash was 

generated as 16A01.83 MT and 49,954.55 MT respectively. 

In order to ensure scientific utilization of Fly Ash, TOWMCL procured 

and installed an Ash-Brick Manufacturing Plant in December 2015, 

having a capacity of 20,000 bricks per day and designed to utilize 

approximately 45 MT of Fly Ash per day. The said facility was duly 

verified on 08/01/2016 by a Joint Inspection Team comprising officers 

from the Government of NCT of Delhi, Member Secretaries of CPCB and 
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However, despite the installation, the Ash-Brick Manufacturing Plant 

could not be operated at full capacity due to lack of commercial viability. 

Nevertheless, Ash Bricks have been produced intermittently to meet 

internal requirements of the project, as and when feasible. 

At present, TOWMCL has entered into arrangements with various brick 

manufacturer, transporters, and aggregators for utilization of Fly Ash 

and Botto}Jl. Ash, in compliance with the directions issued by the Delhi 

Pollution Control Committee (DPCC) vide letter dated 09/12/2024 

bearing F. No. DPCC/WMC-11/ Ash Utilization/2024/3437-3445: 

TOWMCL is utilizing 20°/o of its Fly Ash and 40°/o of its Bottom Ash 

through brick manufacturers, transporters, and aggregators for use in 

brick and paver block manufacturing, road embankment works, and 

preparation of concrete roads as Granular Sub-Base (GSB), as detailed in 

Annexure-2. However, unutilized ashes and inert material segregated at 

the facility are being disposed of at the designated landfill strictly in 

accordance with the terms and conditions of the Concession Agreement · 

executed with the Municipal Corporation of Delhi (MCD) dated 

29/01/2007. 

Further, TOWMCL obtained permission on 20/10/2023 for utilization 

of ash in embankment works for the Six-Lane Access Controlled 

Highway Construction Project from NTPC Eco Park to Faridabad Toll 

Plaza as detailed in Annexure-5. The expected completion is scheduled 

in Februq.ry · 2026. At present, TOWMCL is 
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utilization of ash as Granular Sub-Base (GSB) for internal road 

construction projects within the municipal limits of the Delhi-NCR 

region. 

In compliance with the directions issued by the Delhi Pollution Control 

Committee (DPCC) vide letter dated 09/12/2024 bearing F. No. 

DPCC/WMC-II/ Ash Utilization/2024 /343 7-3445, TOWMCL submitted 

its Compliance Report along with a future Ash Utilization Action Plan to 

DPCC vide letter No. TOWMCL/EHS/2025-26/2207 dated 22/07/2025. 

Through the said submission, TOWMCL also highlighted the practical 

bottlenecks affecting the achievement of 100°/o ash utilization, despite 

sincere and continuous efforts, primarily due to constraints relating to 

availability _ of additional land for ash management and brick drying 

activities. 

7. It is further submitted that for compliance of authorization conditions 

mentioned in the consent order issued by DPCC on 18.01.2024 for 

operation of Engineered Sanitary Landfill, the estimate has been 

prepared and the same is under the approval of Competent Authority. 

8. That, further to comply with the directions dated 09.12.2024 of DPCC 

and in orqer to minimize disposal of bottom ash at dumpsite, MCD has 

undertaken measures to encourage the Concessionaire for utilization of 

bottom ash. Notably, the MCD has imposed Reject HandlingCharges on 

the quantity of ash disposed off at the E-SLF, which serves as a deterrent 
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that, the Residual Inert Matter shall generally be not more than 20% of 

the MSW delivered at the WtE plant. In addition to this, the 

Concessionaire also bear the cost of transportation and off-loading of 

the Residual Inert Matter from the Site to the agreed point at the 

Landfill Site which also encourages Concessionaire to utilize ash for 

alternative purposes. The balance bottom ash is disposed off at SLF 

Okhla and is utilized for maintenance of Kaccha/WBM road at SLF Okhla 

which facilitates vehicular movement for bio-mining operations and 

also for covering of waste to control methane emissions and other 

nuisances. However, MCD is committed for statuary compliance and 

utilization of ash for useful purpose. 

9. That, it is submitted that maintenance of clean and safe environment is 

the first priority of MCD and the department is making all efforts for 

~ 
DEPONENT 

0 3 FEB 2 · 
Delhi on day t>f February 2026 that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and belief. No part of it is false and nothing material has 

n , b;i-p.conc:.eated therefr . 3 H. B J 
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'Ill 
ECOPOLIS 

(o ~~~~~~'w 
TEHI<HAND WASTE TO ELECTRICITY PROJECT LIMITED 

Ad jacent DTC Tehkha nd Depot, Mao Anandmoi Morg , New Delhi-- 11 0020, Ind io 

Ref. No. TWEPL/EHS/2025-26/065 Date 23/01/2026 

To, 

The Executive Engineer 
Municipal Corporation of Delhi, 
Office of the Executive Engineer (Wt E), 
Room No. 22, Gate No.9, Dr Ambedkar Stadium , 
Delhi Gate, Delhi -110002 

Sub: Disclosure of complete information regarding utilization of Bottom Ash by th e 
Concessionaire 

Ref: 1. Your Letter No. EE/WtE/MCD/2025-26/34 elated 02/01/2026 
2. Court Case No. OA 529/2024 

Sir, 

In reference to your above-mentioned letter, it is respectfully submitted as under: 

1. Tehkhand Waste to Electricity Project Limited (TWEPL) is a law-abidin g Waste-to ­
Energy (WtE) plant, holding a valid Consent to Establish dated 31/01/2020 , 
renewed on 15/02/2022. The Consent to Operate has been r·enewed from time to 
time and was last renewed on 10/01/2025. Copies of the relevant consents are 
enclosed herewith as Annexure-1 . 

2. TWEPL generates Fly Ash and Bottom Ash at an average rate of approximately 28 
MT per day and 181 MT per day, respectively. During the Calendar Year 2025, The 
total MSW intake in TWEPL was 6,29,366 MT where.as the total Fly Ash generated 
was 10,390 MT and Bottom Ash generated was 66,155 MT, as detailed in 
Annexure-2. 

3. In order to ensure compliance with statutory requirements relating to ash 
utilization, TWEPL has established tie-ups with various brick manufactures, 
transporters, and aggregators for the environmentally sound utili zation of Fly Ash 
and Bottom Ash, in accordance with the directions issued by the Delhi Pollution 
Control Committee (DPCC) vide letter dated 09/12/2024 bearing F. No . 
DPCC/WMC-11/Ash Utilization/2024/3437-3445. 

4. In compliance thereof, TWEPL submitted its Compliance Report along with a 
future Ash Utilization Action Plan to DPCC vide letter No. TWEPLIEHS/2025M 
26/021 dated 24/07/2025 (refer Annexure-3A). Through the said submission, 
TWEPL has also brought to the notice of the competent authority certain 
operational and logistical bottlenecks impacting ash utilization , despite best 
possible efforts. 
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, "' ' i'i o. TVVLPL/EHS/2025·-26/ 065 I( 

~). Further we have req uested to MCD for support in implementing DPCC directions 
i'or ash utilization vide letter No. TWEPL/EHS/2025-26/025 dated 13/08/2025 
(refer Annexu re··3B) with following specific requests to MCD: 

a. issuance of policies fo r waiver of the Green Tax applicable on ash/coal-based product 

moven<ent. Further, we request to reimburse the additional transportation cost incurred 

for utilizati on of ash. 

b . Prov ide add itional land (approx. 2 acres) for ash stor?ge, ash grounding, curing of 

ash-based product, and enhancement of extensive greer) belt around the plant. 

3. TWEP L is utilizing arou nd 100% of its Fly Ash and Bottom Ash through brick 
\Tkmutacturers, transporters, and aggregators for use in Ash-brick and paver 
block manufacturing, road embankment works, and preparation of municipal 
c mcrete roads as Gra nular Sub-Base (GSB), as detailed in Annexure-2. 
However, inert material segregated at the facility has not been utilized up to 100% 
and is being disposed of at the designated landfill strictly in accordance with the 
t erms and conditions of the Concession Agreement executed with the Municipal 
Corpo ration of Delh i (MCD) dated 10/05/2018. Further, it is noteworthy that the 
~Jlu ni ci pal Corporation of Delhi (MCD) has floated a tender for processing of 2,000 
fvJT per day, including utilization of ash generated by the said plant, and has 
allocated approximately 20 acres of land (15 acres + 5 acres) to facilitate 
i:nprovec! and sustai nable ash utilization . 

. . Further, TWEPL obtained pe rmission on 31/08/2024 for utitization of ash in 
embankment wo rks for the Six-Lane Access Controlled Highway Construction 
Pwject from NTPC Eco Park to Faridabad Toll Plaza as .detailed in Annexure-4. 
The expect ed completion is scheduled in February 2026. At present, TWEPL is 
focusi ng on enhanced utilizat ion of ash as Granular Sub-Base (GSB) for internal 
roa d construct ion projects within the municipal limits of the Delhi-NCR region . 

. , view of t he above submissions, it is res pectfully reiterated that TWEPL is fully 
co npliant w ith appli cab le · environm ental regulations and remains committed to 
co -~Llnu ous improvement in ash uti li zation practices, subject to resolution of the 
con st ra ints high lighted. 

Yours t ruly , 

Fo,· Teht~ha~1d Waste to Electricity Project Limited 
i> \\ 
\\;c ·'·' \lt· .---. 'i I ~~\ \ .... .f..k·~\: . i~ 

' ' .. -. ·< tl\ \~.~v.., ·. •.:,, ·E'·or·z·e 11 c ! r:fll ~ to ry , ...... 1 1 1 1 . c. -~) _9 . a > 

. ,, 
..... · · ... "' 

/ ._ ... 
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-
I DELHI POLLUTION CONTROL C;OMlVIITTEE ---· 1 

I ~EPARTM'ENT OF ENVIRONl\tiENT, GOVT. OF NCT OF DELHI 
--- 5th FLOOR, ISBT BUILlli NG, KASHJVIERE GATE, IH:~LHl- ~ 10006 

visit,us at : http://dpcc.delhigovt~'nicJ.n ________ j 
File No. DPCC/\VlVIC-II /Tehldumd -WTE /2018/ ~02-\'t:! Dated : 31.01.2020 

Name of the Unit 

Address 

Consent Order No 

Date of Issue 

Product/Activity 

CONSENT ORDER 

: Tebldumd \Vaste to Electricity :J>roject limited 

: Acljacent DTC Tehkhand Depot, Maa Anadmai lVlarg, 

Tehkhand, New Delhi-11 0020. 

: DPCC J WMC II / 20 19 I 

: 31 .01.2020 

:Processing and Disposal of Municipal Solid \Vaste & 
Electricity Generation (Waste to Energy Plant). 

: [Solid Waste Processing Capacity - 2000Tons /day 

(2000 TPD ±20%) 
Electricity Generation Capacity - 25 MW (25 M\V ~: 15%)] 

This Consent to Establish is hereby granted under section 21 of the Air (Prevention & 

Control of Pollution) Act, 1981 and under section 25/26 of the \Vater (Prevention & 

Control of Pollution) Act, 1974 under Red Category. This Consent is subject to Ter.ms 

and Conditions including Prescribed Standards enclosed herewith for compliance. This 

is being issued 'vith reference to Application ID 39848 with validity of Consent fnnn 
26.02.2019 to 25.02.2021. 

Enclosure: Terms and Conditions of Consent to Establish 

QT/'' 
Environmental Engineer 

(Veri:6 ed by) 

1 

Senior Environmental Eng~neer 

(Issu ing Authori tv) 
I... J .,1' 

DEEP A K KR. SINGH 
Senlot Enviromne!lt Engin;:cr 

Delhi Pollution Cnntroi Committe,, 
4th & :ith Floor, ISBT Building, 

Kr:.shmr"re (} tc, New Dclhi-1l.OD06 
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I) 

i.'enns nnd CondBtions of Consent to Establish to Tehkhand Waste to Electricity 
Pn'ojN:t lhnited, i-\djacent DTC Tehktumd Depot, M:aa Anadrnai Marg, Tehkband, 
-'~ t:\Y Ddhi-l HJ020. 

1 . Tile Consent to Establish is granted for the activity of Processing al)d Disposal of Mtmicipal Solid 

Vv'aste & Electiicity Generation (\Vaste to Energy Plant) with Solid Waste Processing Capacity of 

2000Tons iday (2000 cJ:20%) & Electricity Generation Capacity 25 M\V (25±15%). 

2. Lb;t of Products and Hv Pn:nlucts: - . 

Quantity Unit Maximum Installed 
-···------ _____ _ __ --+- .::c..P..:...r.::..od-=-:. l!_ction Capacity 

25 Megawatt (MW) 28.75 

I Bv Prodttcts r l ::-~-; CO_l1_1j_)O_S_t _________________ l 20 Metric Tonnes I Day 40 l 
I 2. I RDF j_1600 Metric Tonnes I Day 2000 
j - ~1:-_______ ~--~:\~!_1 _--=~-------------------·· _ ·········--···- 300---l~M-etri~_I_5_mne~_pay 184! ______ ___ 4 
i 4. 1 mert_____ 200 Metric Tonnes/ Day 4_0_0 _ ___ ___ _ ---' 

3. l.is~ of Raw iVlaterials and Processed Chemicals: 

I ~------~-Ra\\' Materials Quantity Unit 
I 
I 

i -· 

rs~No~ 

11. I 

11Vlunicipal Solid Waste 2400 Metric Tonnes /Day 
r;\-~tivuted Carbon . l 1200 I Kg/ Day ! ') 

L...=--~---··-

L~;~~tic ~:~:-·--- m--:~~--?{~~~ =i ~~ ~ ~:~ ' ') I .). 
r----····-····· 
i 4. 

~~I i J ~ 
---······••* 

~--

I Hypo Chlorate 79 Kg/Day 
····~----

HC1 125 Kg_! Day 
~ -~----·-¥-··------···--····---~·--- :-··· 1-:-:' 

Nitric Acid ~') K" I Day )_ 
:!;< 

Antiscahmt : 6.2 Kg/ Day 

----

l ----1 

4. The Consent is Activity specific and based on the information provided ii1 the Consent application 

along ,.,,id1 the documents/subsequent documents/ information submitted to Delhi Pollution Control 

Committee (DPCC) .The Consentee shall apply for fresh consent in case of any change in the 

a<.;ti vi ty I process. 
5. The Consentee shaH establish the Waste to Energy Plant as per the provisions of Solid Waste 

. ·Janagement Rules, 2016 and also comply with the Guidelines I Manual etc. prepared by Centrat 
Po\ll;tion Control Board in this regard trom time to time. 

(). Tl e c,)nsentec shaD comply \Yith the conditions of Environmental Clearance issued by the Ministry 

ot l:·:m'irom11em, Forest and Climate Changt: (MoEF&CC), Govt. of India, vide Environmental 
Ci:·:rt:~ncc No. J-l 3012!12i2017-1A.I (T) Dated 26.07.2018 and No. J-13012/03/2018-IA.I (T) 

Dated !5 .01.20 19. 

'!. The Cunsenlec shall cornply with the provisions of the Environment (Protection) Act, 1986, as 

<1mer;ded to date and Rules made thereunder including following Rules: 

(i) Solid Waste Ivbnagemcnt Rules, 2016, as amended to date. 
( ii) (\m:-;lruc!ion and De-molition Waste !v1anagement Rules, 2016, as amended to date. 

~- 2 ~¥\~ 
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(iii) 'fhe Vlastic Waste Management Rules, 2016, as arnencled to dmc, 
(iv) The IIazardolls and Other Wastes (Management and Transboundary l'v1ovement) Rules, 16, 
as arnende.d to date. 

(v)E-Waste (Management) Rules, 2016, as amended to date. 

(vi)The Batteries (Management and Handling) Rules, 2001 , as amended to date, 

(vii) The Manufacture, Storage and Import of Hazardous Chemicals Rules , 1989, as amended lc 
date, 

All such \Vastes generated from the facillity will be rnanaged and handled as per the provisions 
the said Rules and will be disposed only through the Recycler I Reprocessor /Authorized Agencies 

for such wastes, authorized by MOEF&CC/Centra1 Pollution Control Board I State Pollution 
Control Board!Coxnmittee/ DPCC. 

8, The Consentee shall comply with the other applicable prescribed standards of Eflluent I Emi ssi ons 

as mentioned in the Enviromnent (Protection) Act, 1986, as amended to date rmd the various Rules 
made thereunder. 

9. The Consentee shall display the Name of the Facility, Address, Narne of the Directors/ Plant 

Inchargc etc, Contact Phone No{s) and its Activities /Proeesses/ Products etc, on a Display Board to 
be placed I fixed at the .rn.ain gate oft'he unit 

JO. The Consentee shall ensure that processing of .Municipal Solid Waste will be done using RD F 

combustion liased Reciprocatlng Grate Technology as mentioned in the Environmental Clearance 
of MoEF &CC for the proposed Waste to Energy Plant . 

11. The Consentee shall install and u1aintain the Radioactive Sensors bd'Ore the entry points I Area of 

Waste to Energy Plant to detect any Radio Active material in the incoming Municip0J Waste to the 
Facility. 

12. The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control 
Committee Dated 29.06.2018. 

13. The Consentee shall install adequate Air Pollution Control Devices [High Eflkiency Electrostatic 

Precipitators (ESPs) I Bag House with PTFE or Equivalent Fabric Filters) ] as mentioned in 

Environmental Clearance given by MoEF & CC vide letter dated 15.0L2019 to ensure that Hue 

gases I emissions from the Boilers I Waste to Energy Plant rneet the Prescribed Standards as 
mentioned at Annexure -I. 

14. The C'onsentee shall install Online Continuous Emission Monitoring System (OCHv18) f()r stack 

emissions as per the guidelines/ non:ns of CPCB and the real time data of OCEf',ifS shall be 

transferred to the servers of CPCB & DPCC. The Real Time Monitoring Data of OCEMS shall also 
be displayed at the gate of the facility. Calibration of the OCE1v!S shall be carried out once in 15 
days as per the Guidelines I Protocols of CPCB. 

15. The Consentec shall enstJre that OCEMS data shall be cross~checked with m.amJal moni toring to 
validate the OCBMS results. 

16. One No of Stack with minimum he1ght of 60 Meters above the Ground Levd shaH be provided 

the emissions from the Boiler. No Bypass Stadel .Arrangement shall be provided f ()r discharge 
Emissions. 

I 7. The Consentee shall provide and maintain safe & easy accessible T.addcrs, Platforms, Ports ;~,nJ 

other Facilities as per the CPCB guidelines, for conducting the rnonitoring of Emissions fro rn 
Stack 

18. Records /Logbook shall be maintained for the operation of the ,c\ir Pollution Control Devices and 
shall be produced during the inspection ofDPCC official (s). 

19. The Consentee shaH take all the required JTleasures 1n the RI)F 

cm.issions. 

3 
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15 
2G. The: Consentee shall provide adequate Dust Extraction System such as Cyclones/ Bag Filters/Water 

Spray Sy~tem in Dusty areas such as ash handling points, Transfer areas and other vulnerable dusty 

areas along \,vifu an Environment friendly Sludge Disposal System. 

21. The Consentee shall ensure proper channelization I control system. for fugitive emissions generated 

from the various activities I processes and maintain good housekeeping practices so as to maintain 
clean and sa:fe environment in and around the premises of the facility. 

22. Fly Ash a:nd Bottorn Ash shall be collected in Dry form and storage facility shall be provided. The 

Consentee shall transpmt Fly Ash/ Bottom Ash /Ine11 materials in a properly covered vehicles and 

ensure 1hat no fugitive emission occurs in the air either durlug loading, Unloading and 

tnubportation . No ash shall be disposed of in low lying areas. 

23 . The C 1nsentee shall ensure that Waste to be incinerated shaH not be chemically treated with any 

chlorinated disinfectants and there is no incineration of chlorinated plastics. All the facilities in tw in 

chamber incinerators shall be designed to achieve a minimum temperature of 950 Degree 

c~ntigrade in secondary combustion chamber and with a gas residence time in secondary 
(;Ombustion chamber not less than2 (two) seconds. Incineration plant shall be operated (combustion 

chambers) with such temperature, retention time and turbulence, as to achieve total Organic Carbon 
(TOC) content in the slag and bottom ash less than 3%, or the loss on ignition is less than 5% of the 

dry wei ght The C02 concentration in tail gas shall not be more than 7%. 

24. Odour from the plant site shall be managed as per guidelines of the CPCB issued from time to time. 

:~5. The Consentee shall adhere to the methodology as mentioned in Consent Application for disposal 

·of Yvasre processing rejects (quantity and quality) strictly. 

2.~. The Conse:ntee shaH set up Continuous Ambient Air Qu.ality Monitoring Stations (CA.AQMS) for 

1h.: pres.:ribcd parameters as mentioned in !11e Notification of MoEF& CC Dated 16.01.2009 within 

the premises at strategic locations in consu ltation with DPCC. Calibration of CAAQMS shall b e 

cmried out as per the Guidelines/ Protocols of CPCB. 

27. Th~ Conscntee shaH use the treated sewage water from the nearby Sewage Treatment Plant (STP) 

(Okhla STP) of Delhi Ja l Board for operational process requirements I various activities in the 

Wast:; to Energy Plant except for drinking purpose. 

2 B. The Consentee shal I provide and maintain sep<:u·ate drainage system for collection of trade 

(I .eachate etc.) and sewage effluents. Tennina1 manholes shall be provided at the end of collection 

sys1em. 
2'). The Consentec shall ensure proper lining at the walls and base of waste storage/ handling area with 

impermeable materjal for leachate containment in order to avoid contamination of ground water 
through seepage and comply with the Guidelines of CPCB issued in this regard. 

30. The Consentee shall install Evaporator and related systems tor the treatment of Leachate and shall 

properly operate and maintain the system to meet the condition of Zero Liquid Discharge (ZLD). 

Flow m..:ters / suitable t1ow measuring devices shall be provided and maintained to measure the 

qusntity of Leachate generation. No bypass (pipe/ drain) shall be provided for the discharge of 

~cw.:hak . The l.eachate after processing in Evaporator shall be used I recycled by the unit. In any 

case the treated leachate discharge trom the unit shall be in accorda.r1ce with the prescribed 
standards f~x treated Leachate mentioned at Annexu re -U. 

3 l . Records/ Log book shall be maintained for the operation of the Evaporator; Leachate generated, 

processed ~md used I recycled and shall be produced during the inspection ofDPCC official(s). 
_: .. ~ . Tnc Consente.:: shall provide Ef!luent Treatment Plant (ETP) I Sewage Treatment Plant (STP) of 

l 800 KLD capacity to treat the incoming t reated sewage from the Sewage Treatment Plant of Delhi 
.~:.t l Board and eft1uent generated from other sources ]n the facil~ty and meet the prescribed 

S;:an~!rmb a t Anncxu rc-l L 

~\~ 
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33. The treated effluents conibrrning to the prescribed standards only shaLl be recirculated and reused 

within the plant. Arrangements shall be made that eflluonls and stonn \A.rater do not get mixed. · i'he 

treated sewage shall be used for raising Green Belt/ Plantation. 

34. There shaH be no sewage effluent discharge from the premises of facility. 
35 .. There shall be no discharge of Leachate or any other trade effluent fron1 the facHity. 

36. The Consentee shall make all efforts to minimize the efilucnt quantity and reuse/ recycle the treated 

effl.uent within premises of the facility. 
37. The Consentee shalt install Online Continuous Effluent Monitoring Systcnl. (OCEMS) for the 

treated effluent from ETP/ STP as per the guidelines I norms of CPCB and the reai-tirne data shal l 
be transferred to the servers ofCPCB and DPCC. Calibration of OCEMS shall be carried out once 

in 15 days as per the guidelines I Protocols of CPCB.The Consentee shall ensure that online data of 

OCEMS shall be cross-checked with manual monitoring to validate the OCEMS resu lts. 

38. A well designed Rain W'ater Harvesting System (RWHS) shan be put in place within Six 111ontbs, 
which shall comprise of Rain Water Collection from the built up and detailed record kept of the 

quantity of \Vater harvested every year and its use. 

39. The Consentee shall install CCTV cameras at varlous locations to monitor the activities and 

maintain their proper functioning. 
40. Regular Monitoring of Ambiemt Air ground level concentration of SOz, NOx, PM2.s & PM to and 1 [g 

s1mll be carried out in the impact zone and records maintained. If at any stage these levels are found 

to exceed the prescribed limits, necessary control measu res shall be provided immediately . Th~ 

location of the monitoring shall be decided in consuitation with DPCC. 

41. The criteria pollutants levels mainly SPM, RSPM (PM 1.s & PM 10), S02, NOx (ambient levels as 
well as stack emission) shall be displayed at a convenient Location ncar the main gote of the fa<: ility 
in the public domain. 

42, The Consentee shall comply with the noise standards laid down vide Gazette Notification of 

Ministry of Enviromne.nt and Forest(MOEF), Government of India Dated 17.05 .2002 & 
12.07.2004, as amended to date, for the Diesel Generator Set(s) and shall also comply witb tllE:~ 

Emission Standards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power 
Plant, Generator Set applications and otller requirements], if any, as per the Gazette Notification of 

MOEF, Dated 09.07.2002, as amended to date. 

Stack Height for sets (Engine rating more than 0.8 MW) commissioned after 01.07.1003 shall be 

maximum offollowing: 
(i)Minimmn 6 meter above the building where generator set is installed 

(ii) 30 meter 
(iii)l4(Q)0.3 

Q- Total 802 ernission from the plant in kg/hr and for other DG Sct(s) ( upto 0.8 lVIW) stack 

height shall be as per the following formula , 

H ;:; h + 0.2'-'KV A 
H· Total Height of stack in meter, h =Height of the building in meters where tho Gencrntor 

Set is installed, KV A - Total Generator capacity of the set in KVA. 
43. The Consentee shall install one DG Set of 750 KV A capncily with proper Acoust ic Enclosure and 

provide adequate stack height for DG Set to meet the prescribed standards/ norms os mentioned 
above. The Conscntee shall not operate the DG Set(s) ti ll compliance of the prr.:sc:ribc:d 

norms/standards for DG Sets. 
44. The Consentee shall take adequate measures for control of noise level, il:om its ovln sources \Vi thin 

the premises in respect of noise, to less than 75 dB (A) Leq during day time and 70 dB ( X \ Le,·l 

J • ., 1 l ~ ( {<'~vw~\\....-~ 
""~' ~.,. vJ~'lVVl ' ?:: . /~· j. 
\.$1 . ..,.,....... '\ / ' · 
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(1 
during night time to nu:.et the prescribed ambient noise :-;tandards. Day time is reckoned between to 

6 /-\M and 1 0 PM and night time reckoned between 10 PM to 6 AM. 

,.·; 5. l'\vlse kvcl emanating from tm-bines shaH be so controlled such that the noise in work zone shaH be 
li mited to 85 db (A) from som·ce. For people working in the high noise area, requisite personal 

protcctiv·e equipment like earplug I ear muffs etc. shaH be provided. Workers engaged in noisy 

areas sueh as tu.rbine area~ air compressors etc. shall be periodically examined to maintain 
audiometric record and for tn.:atment for any hearing loss including shifting to non-noisy I Jess 

noisy areas. 

46 The Consentec shaH obtain permission from Delhi Jal Board, for gwund water extraction, if any, as 

the various orders I Notifications ofGovt. ofNCT of Delhi. 
47 . ·rbc: Consentee shaH commence the ground water quality monitoring activity prior to the operation 

faci lity and continue on long tenn basis as per the conditions ofEnvironmcntal Clearance. 

48. Consentee shall adopt and implement adequate safeguards to avoid any contamination of 

surface as well as ground as specified in the standards specified in the Act/ Rules. 
49. (jrecn Belt shaH be provided as per the condition of Environmental Clearance given by MoEF & 

CC vide letter dated 26.07.2018. 
50. 'I'he Consentee shall set up a separate Environmental Management Cell and formulate a well laid 

Corporate Envirortment Policy & identify and designate responsible offi.cers at all levels of its 

hierarchy for ensuring adherence to the policy and Compliance with the conditions stipulated in 

Fnvit-.:Jnmental Clearance and other applicable Environmental Laws and Regulations. 

51 . .. _,he Consentee shaH take adequate measures to minimize overland surfaee water flow (especially 

duri>1g monsoon season) in and around the plant site. 
52. The Conse-mee shall ensure that necessary precaution is taken for prevention of bird menace in the 

said area. 

53 . Consentee shall prov ide facility of weighbridges at the entry point I area of Waste to Energy 
Pbnt and maintain Records I Log Book of Municipal Solid Waste Received, Treated, Electricity 

Generated etc. 

54. C\msentee shall dispose the Non-Com.bustible Waste and rejects at the Engineered Secured 

Landfill site as per the Solid Waste Management Rules 2016. 
55 . Consentet: sbal l make necessary arrangements for First Aid and sanitation for the drivers a:nd 

other contract workers during construction phase . 

.56. The Conscntec shaH have I arrange for the monitoring of the health of sanitary and other workers 
engaged in the plfu'1t. Annual medical examination and monitoring of the health of Sl'lnitary and 

other worl.cers shall be carried out and appropriate health education and free medical treatment ( if it 
is fd t tbat iBness .is occupation re lated ) shaH be given to the sanitary and other workers. This 
important aspect needs to be prominence apart ftom employing skilled experienced technicians/ 

orwra1ors and providing safety appliance and utilizing certified handling equipment's. 

Conscntee shall ensure that no ground water extraction will be carried out for the proposed 

rl !'Ojec t . 

:58 . The Conscntee shaH submit the ground water monitoring repmts to Central Ground Water Board, 

StaLe L:nh Oft!ce, Ne-..v Delhi on regular bases at least once in a year for assessment. 
:"i9. The Consentee shall mak~ su.itabl.e aJ.Ta.I:Jgcmcnt to ensure that the fly ash & the bottom ash from 

; 5oi k~rs/ H:\G generated after combustion in the boiler shall be utilized for manufactming the 

building material/ Fly /\sh Brick etc. as mentioned in the Environmental Clearance 

(i() The Consenlee shall get the samples of fly nsh as well as bottom ash tested to know the composition 
th~ same and dispose of as per the applicable Rules. 

6 ~ · l he Cons:entce sbaH ensure that the solid waste generated (sand & silt) from the monJtoring shall be 
dispos..::d of at a Engineered Seemed Landfill site. 

6 
t-.,,~ 
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62. The Consentee shaD inforn:1 Delhi PoUution Control Committee in advance for shutdown of the 
plant for maintenance or any other reasons thereof. 

63. The Consentee shall provide proper preventing and protecting measures for the entry of sl..ruv 
anim~ds and unauthorized person. 

64. The Consentee shall provide inspection facility to monitor wastes brought in n)l· treatment, of!1cc 
facility for record keeping and shelter for keeping equipment and machinery including pollution 

monitoring equipment. 

65. The Consentee shall provide approach and other internal roads for free movciTl.cnt of vehicle E~nd 
other machinery at the Plant site, 

66. 'D1e Consentee shaH provide proper djverslon of storm water drains to minimize leachate generation 
and prevent pollution of surface water and also for avoiding flooding and creation of marshy 

condition. 

67. Before operation ofthe Waste to Energy Plant the Consentee sha11 ensure the following: 

i. Transportation does not lead to RSPM increase from road/ garbage. 

ii. There is adequate facUity for handling and storage of flue gas treatment (FGT) residues nud 

bottom ash etc. 

iii. Facility for handling, storage/ disposal ofETP/STP sludge is provided. 

iv. Site safety and ernergency plans as per various industrial laws 

v. Parking facility for the vehicles. 

68. The Consentee shall not carry o:ut <my activity falling under the Prohibited/ Negative Jist of 

Industries (Annexure -7, III of MPD -2021) which me prohibited in National Capital Territory cf 

Delhi, as per Master Plan of Delhi. 

69. The Consentee shall submit Enviromnent statement for ea~h financial year \~nchng 31 51 tvJarch in 

I1onn-V to DPCC. 
70. The Consent to Establish is valid subject to the fulfillment of aU the other statutory requirements in 

other Laws I Acts/ Rules as applicable. 

71 . The Consentee shall apply tl'esh tor revision/ grant of consent in case of any change in the project 

profile/ process/ products etc. or any deviation f1:om the submitted information to Delhi Po llution 

Control Comm.ittee. 
72. The Consent .is granted to aforesaid il1ciUty to ensure control of po!Jution but not in violation of 

other laws and statutory provisions. 
73. The Consentee shall submit application for Consent to Operate under the Air and Water i\cts along 

with requisite Consent Fee and requtred Documents 60 days before the date of the commissioning 

of the Waste to Energy Plant. 
74. In case of failure to comply with any of the Consent conditions as mentim1ed above the Consent to 

Establish issued shall automatically stand revoked without any Notice in this regard. 

Notwithstanding anything contained in this Consent to Establish Order the Delhi Pollution Control 
Committee, hereby reserves to it rights and powers under sedion 6 of the Air (Prevention and 

Control of Pollution) Act, 1981, as amended to date and under section 27(2) of the Water (Prevention 

and Control of Pollution) Act, 1974, as amended to date~ to review any one I or all the conditiom 

imposed here in above and to make such variation as deemed tit for the purpose of these Acts by \ he 

De.lhi PoLlution Control Committee. 
This issues in view of the office order F.No. DPCC/IT/EODB/2015/627-641 Dated 12.04.2016 & 
subsequent orders issued in this regard and as per the decisions taken by the Committee fo r n (a) 

Category cases headed by Chairman, Delhj Poilution Control Committee. 

I '\ &&~\ (\ f{ KR ';!NC:f-' 

J \.Ji p \,7/ : · ' ... . • ' ~. ' · ~ : .•.. 
\.\~~"il\ ... / c ~ E~v,ror;menc El;C.l•:Y.~',r 

\ 1S'c!ni Follutlon Conu·c! tc.rn.U<-· t 
4-th &. 5ih Floor, !SET Bul\dia;;. •. 
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Annexure- I 

f)res(:ri bed Standards for Emission from Incinerator of Municipal Waste to Energy 

Plants in Delhi 

(As decided ~n the meetting of CPCB, DPCC and Det>tt. ofEnvirmunent, Govt. ofNCT of Delhi 
held on 29.07.2016) 

~-~-----ila .nunetei'S _ _ T___ ____ - Emission Standards ----.! 
i No. : _l 
j L · ·-+~-p--~-~-t-ic•.Jiales ( ~--· i -:~,~m'~~- ~ Stand~ r:;;al~~ourly average value 

J :2. \ liCI I 50 mg/Nm3 
1 St<mdard refers to ha1fhm.n·ly average value 

\I---+-S02 ~·.··. 1 0. 0~1~1. g)Nm -r Stan.dru·d re. i. "e .r~ t.o halfhour.ly a.ve.ra.ge value 
~~-~ CO 100 rng!Nmj Standard refers to half hourly average value 

l : 50 mg/Nm3 Standard refers to daily average value 

Is. --~· To~a! Orgruric Carbon _I 20 m~ ... -~ndard refers to half hourly average value 

, .. ~·-- - - ;_ ~:_1_., _ __ ----- --· j 0.5 mg/Nm- 1 Standard refers to half hourly avet"age value 

7. I NOx (NO and N02 I 350 mg/N~?[sta~1rlard refers to halfhourly average value I 
Is -{-¥o~;(~:~::.~:~rans 0.1 ng TEQ/Nm3 I Standard refers to 6.:8 hours sampling, i 

I 
Please refer guidelines for 17 concerned 
congeners for toxic equivalence values to 

: ! atTive at total toxic equivalence. 
· 9 ., c_;~Ci~- :fl~ ·+t1;ei;:·~~~~~po;~-ci~T 0.05 mg/Nm3 Standard refers to sampling time anywhere 

, I between 30 minutes and 8 hours. 
1 ! -------: l 0-.-- ! "'l-rg--and its (;oil~potmds - --l-- 0.02 mg/Nm Standard refers to sampling time cmywhere 

I ' 

f ! l between 30 minutes and 8 hours. 
--1[-:-- ~-Sb-+-A~ +--Pb-+ C,r +-Co_+_ ---- 0.5 mg/Nm3 Standard refers to sampling time anywhere ___ _ 

i Cu + l\i[n + Ni + V + their j between 30 minutes and 8 hours. 
I compounds __L 

12. ---r -Pl~ ------- ---- ~, O.Cmg/Nn.l' I Standar·d· ' refer~ t; sam .. piing t.in-le anywhet:~- I 

~ - · -JN~;;::::;;~~~e~~ITeCted io I ~~xygen on a dryb:::~n 30 mmutes and 8 hom,. 1 

8 

DEEPAK KR. SINGH 
Senior Environment Engineer 

De!.bi Pollution Control Committee 
4th & ~th Floor, JSBT Building, 

Kashmere Gate, New Delhi~ll0006 
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Annexure- H 

Standards for Treated Leachates and. ETP I STP to bernet I Cmnplicd by 

Muuicip~li Waste to JT,nergy Plants . 

.-8-.-N-o'.,------------P- a-r.-an--I_e_t_e_r _______ -.l ____________ 1_S __ t_a_n_d_.a_r_d.-s --~ 

i~- ---- - · Suspended Solids, mg/1, max -------·-----· ----NOt-i~e(T·-··l··-1oo _______ 1 

2. OiJand~:ease,--mg;l,-~nax_______ Not to Exceed ----·····-----lO-------~ 

1-:-J:--: ~~:~~~~lids::=::~~~::~ _1_--5.-;~~ 
5. Amn1onicalNitrogen (as N), mg/1, max. i Not to Exceed 50 1 

6. Total Kjeldahl Nitrogen (as N), mg/1, max. Not to Exceed 100 
1-------- . - -----------t-----~-=------+------------- ·1 

7. Biochemical Oxygen Demand (3 days at Not to Exceed 30 

27 °C) max.(mg/1) 

8. 
1-----· ··-------------·--· 

Chemical Oxygen Demand, mg/1, max. Not to Exceed 250 
l----+-----------·-·-·-·····--------- ----- ------········--------····--·········-----·-···-··----.,-----1------------------"-----· ---~.----.. ---~------J 

9. Arsenic (as As), mg/J max i Not to Exceed 0.2 I 

:~ I ~::;:~:)~=;~:~;mx-==--=1-~::::: o~oi j 

i 12. Cadmium (as Cd), mg/l , rnax Not to Exceed I 2.0 \ 
I I 

13. Total Chromium (as Cr), mg/1, max. 
--1~otto_E_x __ -c-~e-ed __ 1 ____ 2F·---~ 

- 1-------------------l-------------·---···--·--···-------·-·--·--------·--··--·----·--······! 
14. Copper (as Cu), mg/!, max. Not to Exceed 3.0 ! 

--------+----:-~-~---:::------------1-----:--------·----·---------·- · · -- ..... ............. ________________ _____ , 
15. Zinc (as Zn), mg/1, max. Not to Exceed 5.0 : 

1 

16. Nickel (as Ni), mg/1, max Not to Exc-e-ed----yo---1 
::: ;:::: ~:, :z~-:,l-::-::-~--------------1--:-:-:t-t :-:-:-::-,:-.:-::-~1!-----~~:!o - . 

1--19-:-.--+=Fl-:-u-o-:ri:-d~-e--:-(a-,-s-:F=·)-, _m_g_/_l ___ , _m_ax______________ Not to Exceed 1 2:_o ___ J 

1--20-.--+-P-1-1~~-o-lic-· ~o~~pa-unds -(as-c-_:6HsoH)·i1~g7!,-ffi3";~----- Not to Extted --r-·-----f~o--·--- .. ·-····· 

0 
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